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3. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH NEW DELHI 

no.5) 

2 

Miscellaneous Application No.16/2025 

Original Application No.394/2024 

Respectfully Showeth : 

Er. Shivcharanjit Singh 

Reply of Baljinder Singh District Town Planner, Bathinda (Respondent 

Versus 

and declares under: 

State of Punjab & Others 

..Applicant 

...Respondents 

I, the above named deponent do hereby solemnly affirm 

That the applicant had sent letter/petition dated 29.09.2023, 

which was treated and registered as Original Application 

No.394/2024 complaining about encroachment on green belt 

and illegal cutting of trees. 

That the above said OA was disposed of by Hon'ble National 

Green Tribunal by order dated 02.07.2024. 

Bathinda and several other local authorities. 

REET, 

That in view of above said orders dated 02.07.2024 a joint 

committee was formed comprising of Deputy Commissioner, 
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7. 

8. 

4. ! 

5. 

6. 

That after the formation of the said committee a joint report 

was submitted by them in the Hon'ble National Green Tribunal 

dated 24.09.2024. 

That considering the further orders by Hon'ble National Green 

Tribunal to be necessary the matter was then listed before the 

Bench by registering the report as M.A. No. 16/2025. 

That in view of the observations made in the report of the Joint 

Committee, Hon'ble National Green Tribunal considered it 

necessary to have response of (1) State of Punjab through 

Department of Science, Technology and 

Environment, Government of Punjab, (2) Commissioner 

Municipal Corporation, Bathinda, (3) District Magistrate, 

Bathinda, (4) Chief Administrator, Bathinda Development 

Authority, (5) District Town Planner, Bathinda, (6) Punjab State 

Pollution Control Board and (7) M/s Omaxe Buildhome Pvt. Ltd. 

Omaxe City, Goniana Road, Bathinda, Pin code 151201, who 

Secretary, 

are impleaded as respondents no. 1 to 7. 

That in reference to all the above named respondents it is to 

inform that the deponent is listed at respondent no. 5. 

That in light of above points it is to mention that the office of 

deponent (District Town Planner Bathinda) was never the 

competent authority to demolish or to take action against 

violations in the approved/licensed colonies. Also as per the 

notification no. 13/41/21-6HG2/2476 dated 
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23.09.2022(Annexure 1) jssued by the government it was 

declared that the competent authority to demolish or to take 

action against any violation in the approved/Licenced colonies 

will be Additional Chief Administrator of the concerned 

authority. The Same communicated to Senior 

Environmental Engineer(SB) Bathinda vide this office letter no 

1155 dated 05.09.2024(Annexure 2) against the office letter of 

Environmental Engineer(ZB) vide their letter no 3088 dated 

23.08.2024 (Annexure 3) which is also received in this office as 

an attachment at annexure Cwith the orders dated 10.02.2025 

Was 

of Hon'ble National Green Tribunal. So in this case the relevant 

action is to be taken by Additional Chief Administrator of the 

Bathinda Development authority. It is also informed that 

Additional Chief Administrator works under Chief Administrator 

of respective authority. The Chief Administrator of the 

Bathinda Development authority is already listed at respondent 

no. 4 as mentioned earlier in above paragraph no. 6 

That the reply of the District Town Planner Bathinda is here by 

submitted incompliance to order dated 10-02-2025 for kind 

consideration of the Hon'ble Tribunal. 

Place :Bathinda 

Dated: 27-03-2025 

(Deponent) 
Baljinder Singh 
District Town Planner 

Bathinda 
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I 

identif 
the 

deponant 
Verification: 

are true and correct to my knowledge and as per information derived 

from the official record. No part of this reply is false and nothing has 

Verified that the contents of para nos. 1 to 9 of this Reply 

been concealed therein. 

Place :Bathinda 

Dated: 27-03-2025 

crtitiea that the torgng statemenu ma 
on solenen affirgnatis ix:iru g s day 
byalsalegs Du7taa.lisszh lameA. 
of.lati..athda 
is persornaily krc: ri 
No. & Year of Rezasic:Qa2 
Sr. No. & Date of 

OATH Ci_stONER 
BATAINDA (PB.) 

(Deponent) 
Baljinder Singh 
District Town Planner 
Bathinda 

ATTESTED 
BEANTREET KAUR 

OATH�OMISSIONER 
BATHINDA 
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No. 

To 

UHJA 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
Zonal Ofice, Street No, 12. Power House Road, Bathinda 

Regd. 

The District Town Plannér, 
Bathinda. 

DA/As Above 

Please refer to the subject cited above. 

Dated 

Order dated 02.07.2024 Dassed by the Hon'ble 'NGT in 0.A. n0. 

394/2024 titled as Er, Shivcharaniit Singh (Applicant) V/s State 

of Punjab (Respondent). 

LiFE 

1t is intimated that a complaint was filed by Er. Shivcharanjit Singn 

before the Hon'ble NGT alleging that the green belt area in park-10 of M/s Qmaxe 

Bathinda has been illegally cut and unauthorized constructian has been startcdJnne 

said green belt. The Hon'ble Tribunal has reaistered the case as OA no. 394/2024 and 

a Joint Cormmittee was constituted vide order dated 02.07.2024 comprising of the 

Deputy Commissioner, Bathinda, DFO, Bathinda, State Pollution Control Board (Nodal 

Agency for coordination & operation) and Bathinda Development Authority (BDA), 

Bathinda. The committee was directed to visit the site, collect the relevant inforination 

from the site as also from relevant record, which may be obtained rom the 

Builder/Developer of the area and Local Body who has sanctio1ed the plan. The Joint 

Committee has been directed to take appropriate remedial, preventive and punit:ve 

3ction against violators, if any green belt is found damaged, within 02 months and 

submit Compliance report, within next 15 days to the Registrar General of the Bench, 

who may place the matter before the Bench, if finds necessary. The 0.A, No. was 

disposed of vide order dated 02.07.2024. Copy of the order dated 02.07.2024 is 

enclosed for kind perusal. 

Lifestyle for 
Envirónmont 

The Joint Committee visited the site of the Project on 15.07.2024 and 

nongst other violations, it was observed that a section of the 15 m wide green belt 

has been encroached and a Gurudwara Sahib has been established in the section of 

the areen belt of park no. 10 and also a Mandir has been established in the part of the 

park no. 14. Further, a road (40 feet wide) between plot no. 656 & 657 has also been 

encroached. 

This issues with the approval of the Competent Authority. 

The mtter i,as bsci cUi5idereü Üy uie CrMpeerit Autiority of the Boar 

and it is decided that action related to illegal encroachment/construction in the 

residential colony is required to be taken by the District Town Planner (DTP) Honco 

Suitable action shall be initlated by the DTP In the Matter. The Board will take action sf 

any environmental norm is being violated by the project proponent. 

District Town Planne 
Bathinda 

EnvironrDerntal Engineer (ZB) 
For Chairman, PPCO 

40



regard. 

DEPARTMENT OF HOUISING & URBAN DEVELOPMENT 

GOVERNMENT OF PUNJAB 

(HOUSING-I BRANCH) 

No. 13/4U21-6|1G2/2476 In cxercise of the powers conferrcd by Section 

Z(m) & Scction 175 of the Punialb Regional and Tovn Planning and Development 

ACt, 1995 and Section 2() & Section 41 of the Punjab Apartinent and Property 

Kegulation Act, 1995 and all other powers enabling him in this behall, the 

Govemor of Punjab is pleased to appoint the officers to exercise the powers and 

perform the function of the Competent Authoríty under these Acts as per 

annexure attached. 

Dated: 23)0az022 

Notification 

Chandigarh 

This notification shall supersede all previous notifications issued in this 

This issues with tlhe approval of the Chief Minister, Punjab. 

Ajoy Kumar Sinha 

Endst. No. 13/41/21-6HG2I2472 

Principal Secretary, 

Dated.23brbu 

Housing and Urban Development, Punjab 

Dated:23o2 2 
A copy is forwarded to the Controller, Printing and Stationary, Punjab 

SAS Nagar with a request to publish this notification in the Punjab Govt. Gazette 

(Ordinary). 

Deputy Secretary 

District Town Planne1 
Bathinda 
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) CLL. Colony-Rcsi/Ind 
upto 25 3cre! Comm upto 10 Jre 

dute 

AUTIIORITY> 

2) CLL- Colony -Resi/ Ind >25 Acre Comm > 10 

ANNEXURE E1: DELEGATION OF POWERS UNDER PRTPD Act, 1995 and PAPRA, 1995 

3 )CLC Industnal Parks 

4)CC-rdustnal Parks 

5)CLU- Ricc Sheller, 
Brick Kiln, Petrol Pump, lc Crusher 

6)C Stundalonc 
Indiustns 

7.) CLU-Slundalonc units 
other thun industrn, upto 
'5 acre 

8)LL-Slandalone un1ts 
othe than Jn Industry, > 
25 JCrO 

y) (1L-Mcga Pro)cct 
Cx1ension upto 25 JCTe 

10.) CLU- Megu Project 
cxtension >25 aere 

1) () Liccnsc toa Colony 

12.) (*) Puncr lo 
regulurise illegal colonics 

)Regulator 
SDunderPRTPD, 

Ty45 PAPKA, T995 

CIPAL. 
NIION AREAS (excvpt MC, SAS Nugnr) 

CORDNTCP 

COMPETENT APELLATE coMPETENT CO\TPETENT 

CMC 

CMC 

CMC 

CMC 

CMC 

CMC 

CMC 

bl 

CMC 

DTCP 

ASIHLD 

U::t 

CMC 

CMC 

CMC 

ASLG 

ASLG 

ASUS 

ASLG 

ASLG 

ASLG 

ASLO 

ASLG 

ASIICD 

HUDM 

D.G Dhfes leof lNal irrent, Punub 

ASLG 

Notes and Abbrevia tions below (in alphabetic order): 

() License under Scction s OF PAPRA, 1995 

ASLG 

ASL 

("j under policy No. 12/01/2017-51HG/2/1806 dated 18.10.2018. 

1UNICIPAL COUNCIL AREAS 

(Munieipal 
Councils in 

Dist. 
Anritsar, 
Luhinn, 
Julundlur, 

Bntl.u, 

9AS Nugur) 

CMC - 'umMIssuner ol cunerned Munncipul Corpuration. 

ADC(CD) 

ADC(=D) 

ADC(UD) 

ADC(UD) 

) sid CUunr. PlTnnng Punub 

ADC{UD) 

3! N- ig.d L rhan Develupnient Min1ster, Punjuh 

ADC(UD) 

i selTown Plsnner f cuncerned cirele of HUD 

ADC(UD) 

DTCP 

ASHCD 

ADC(UD) 

ASLG - Ad1m1nistrative Secretary, Deptt. of ocal Govt. or as deleguted by hum 

ADC(UD) 

ADC(UD) 

(Municipnl 
Couneils in 

R'sideoual. Ind:strial ur Cunmercial s delincd in PAPRA. J005 
(uR:iun! Jutbunt shull be thr one in whuse jurislhcin 

all tUhe 
remulning 
D0_tricts) 

ADC(G) 

ADC(C) 

ADC(G) 

ADC(G) 

ADC(G) 

ADC(C) 

ADC(G) 

ADC(G) 

ASHD - Administral1ve Secrctury, Muusing and Urban Devclopmeni Deptt. or ds deleguted by hum 

DTCP 

ASHUD 

ADC(G) 

L'.JJ Lec LuS nt Nerud under ol The abuve taleRuriCs Cumpeleni Authunty will he ||UM 

ADC(G) 

ADCIG) 

und 4CA uf the oncerncd Urbun Development Aulhurity lor districts SA.S Ngur. Ludhuana. Pau 
BJtlud, Julunlhur, Anritsur und by DTP ond ADC(G) (ur the olher districts 

CL' E'SDE R SECTIONS 56 (b), 67 AND810F PRTPD ACr, 1995 

APPELLATU 

DLG 

DLG 

DLG 

DG 

DLG 

DLG 

DLG 

ASHUD 

H¯DM 

Ahe Adnunis:3lur ut cunccrned Urbun Devclopnenl Aulhorty under Department ot llousing und Urbdn DeeloDinent 

DLG 

ASLG 

DI.G 

0CTSIDE MINCIPAL. 

AREAS & in 1C, SAS Nugar 

COMPETENT APPELLATE 

CA 

STP 

IYTC'P 

| 

STP (PBIP) 

ADCILD) Add1tionul Deputy CommissIoner (Lrhan Developinent) lor distriets Amntar., ludhan, .Jalundh.ar, Patiala, Buthuoda and SAS Naear 
ADC (G) AdditiuJl Deputy Comnissner (Ceneral) in casc ul remunDy dstriLS 

STT 

ACALA0c C) Add1uonul Chicl Administralor uf conceriled Urhan Develop1ent Authorily lor dstricts Amrilsur, Ludhans, lJhutidhul l'abdld Dathndd Jnd SAS Nugar and Add1tiunal Deputy Commissioner (General) un case of remaun1ng dislr'ts 

DTCP 

DrCP 

(Regulatory Powers under Scctions 87, B8,89 0F PRTPD ACI 1995 & SECTIONS 38 AND 34 PAPRA(Powerunder secton 13 0: PRTP) Aut J95isAests wnth CA) 

ASHUD 

CA 

ACA/ADC(G) 

ACA/ ADC(U) 

ASHUI) 

ITCP 

ASILLU 

ISICP 

ASIIL'D 

ASHLD 

ASH!D 

ASHL 

District ToWn PBante1 
Bathinda 
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No. 13/41/21-6Hg2 2418-2411 

action: 

3 

4. 

6. 

8 

9 

10. 

11. 

12. 

13. 

14. 

n copy is forwarded to the following for information and necessary 
Dated: 

Additional Chief Secretary to Chief Minister, Punjab. 
Principal Secretary, Industries and Commerce, Punjab. 
Principal Secretary, Department of Local Government, Punjab. 

CEO, Punjab Investment Bureau, Chandigarh. 
Director, Town and Count1y Planning, Punjab. 
Director, Local Government, Punjab. 
Chief Ad1ministrator, PUDA, SAS Nagar. 
Chief Administrator, GMADA, SAS Nagar 

23/l22 

Chief Administrator, GLADA, Ludhiana. 
All Deputy Commissioners of State of Punjab. 

All Additional Deputy Commissioner (General). 

Chief Town Planner, Punjab. 

Additional Deputy Commissioner (Urban Devclopment) Amritsar, 
Ludhiana, Jalandhar, Patiala, Bathinda, SAS Nagar. 

G.M. (1.T.), PUDA, SAS Nagar. 

Superintendent 

District Town Plann�i 

Bathinda 
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BO164-2211230 

fEH: 

Senior Environmental Engineer(ZB) 
Bathinda. 

dpbathinda @gmall.com 

Order dated 02.07.2024 passed by the Hon'ble NGT in O.A.no. 394/2024 titled as Er. 

.Shivcharanjit Singh (Applicant) V/s State of Punjab (Respondent). 

ANNBxVRE 

fa iHg HJOrJ àAfaH6 : 13/41/21-6HG2/2476 fHs:23-09-2022 MHOHS MC 

LIMIT 3 JT faÀ â aaot fs encroachment / violation fss PAPRA Act-1995 Mits 

sr fa Tifer feà fas a}Gt fT fX encroachment / violation ferrse 

(sHes fi) 

District Plannei Bathinda 
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TOWN AND COUNTRY PLANNING DEPARTMENT PUNJAB OFFICE OF DISTRICT 

TOWN PLANNER(PLANNING) BATHINDA B.D.A COMPLEX BHAGHU ROAD 

MODEL TOWN PHASE-I BATHINDA 

To 

The Senior Environmental Engineer(ZB) 

Bathinda. 

Ref 

Reminder No. 1155- DTP(B) dated 05.09.2024 

Subject: Order dated 02.07.2024 passed by the Hon'ble NGT in 

O.A.No.394/2024 titled as Er. Shivcharnjit Singh (applicant) versus 

State of Punjab (respondent) 

In connection with this office letter No. 3088 dated 23.08.2024. 

On the subject cited under reference, it is submitted that Additional Chief 

Administrator of the concerned authority has been appointed as competent 
authority to initiate proceedings against the encroachment/violation under the 

provisions of PARRA Act 1995, outside the MC Limit as per Punjab Govt. 
Notification No. 13/41/2-6HG/2476 dated 23.09.2022. Therefore, Additional Chief 
Administrator, BDA Bathinda is competent authority to initiate proceedings 
against any kind of encroachment/violation in the above noted colony 

Endst No. 1156 DTP(B) dated 05.09.2024 

Sd/ 
(Baljinder Singh) 
District Town Planner(P) 
Bathinda. 

Copy of the above is sent to nvironmental Engineer, Punjab Pollution 
Control Board, Regional office, Bathinda for information and necessary action. 

True Translation 

Sd/ 
(Baljinder Singh) 
District Town Planner(P) 
Bathinda. 

District Town Planne1 
Bathinda 
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